9567 Indian Majority
(Amendment) Bill

of course, 1 sympathise with the siray
hard cases which might have arisen. I
think there is no necessity for amend-
ing the Indian Majority Act which has
been found to be working well for the
last 75 years. ora, 1 regret 1
cannot agree to the amendment. I do
not know whether thers might bave
been any other remedy. It may be a
matter for argument also as to whether
the Court-of Wards shuuld restore the
property. Supposing lbhe Court [A4
Wards restored the possession of the
property to the elder brother as was
pointed out in the case to which my
bon. friend referted, it can be a ma: ter
for argument whether after that
release the other man should s'tain
the majority only at the age of 21.
The wording of the clause is not free
trom doubt, Supposing a guardian
bas been appolnted, as soon as ¥
guardian is appointed o« takes all the
powers. When he restores the pro-
perty to the elder beather he takes
away all the powers ol guardianship.
ﬁenw-hltistheresnlt?m‘vesﬁu
to argue from the provisicns of this
Act that the other minor will continue
to be only a minor. 1 think
these are all points to be con-
sidered. As you rightly pointed
out the proper course should have
bemdﬂ:erwuhthamtterw &
court of law and get it decided or
much be:ter it would have been to get
the Court of Wards Act of Bihar
amended and get the Act amended so
Bonfbay Is concerned. There

to interfere with an Act of the Cen-
tral Legislature which hes, I think,
been working well since the year 1878
my hon. friend will see his way
I would like to persuade him—
up the matter in the States.
Instead of amending the Central Act
like this it would be much better to
have his grievances—whatever they
mwy ba—rectified by a proper amend-
ment either of the Court of Wards Act
in Bihar or by some other suitable
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Foreign States (Penaliy
3y for Acceptance) Bill

by section 3 of the Indian Majority
Act. He has dubbed it a3 a stray case.
It is ‘a case which has come to my
notice and there may be many others.
So, I thought it it to bring it to the
notice of this House, 1 have also
narrated berore the House the difficul-
tie;arislnsoutotsectlonaotthem
The wonder is that the hon. Minister
in the Ministry of Law has
about the working of
Wards Act in his State
another idea about it in
!arnslumwmthedlmmﬂwd
not seem to rest with the Court
Wards Act; the difficulty
the Indian Majority Act and I have
drawn the attention of the House and
the Government to this point. I have
brought the anomaly and inconven-
fence under this section to the notice
of the House and the Government. In
the circumstances I leave it to them
to decide on the {ssue when they
think it proper and convenient.

In the circumstances I beg leave of
the House to withdraw the BilL

The Bill was, by leave, withdrawn.
TITLES AND GIFTS FROM FOREIGN

STATES (PENALTY FOR ACCEP-

TANCE) BILL '

shri C. B. Narasimham (KErishna-
giri): I beg to move:

“That the Bill to provide for
penelties for acceptance of titles
and gifts from Foreign States, be
taken into consideration.”

May I contiuue, Sir?

5 P.M.

Mr. Chalrman: It is already fve
O'clock. He is yet to make his speech.
He may, therefore, speak on the next
occaslon.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
Sth August, 1938






